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OFFICE OF THE CHIl'l1" JUDICIAL MAGIS'l'RA1'l5: lNl~IS'l' DIS'l'R.IC'I': 'i'IS HAYARI COUR'l'S,D1:'LHI

l.iN'l( ROS'i'l'IR OF JUDICIAI. MAGlS'l‘R!t‘l'liS FIRST CLASS

ln reference the Order No. /l2/l)l IC/(itmlIBIG-7/Vl.l£.2(a)/2026 dated l4-0942.026 & order No.

43/l)lIC/Gal.lll3I(i-7/Vl.l£.2(a)/2026 dated 14-09-2026 of l-lon’ble lliglt Court of Delhi for postings

and transfers in the Delhi Judicial Services 8: in supersession of this office earlier order No.
19522005/C.lM(West) i.li/2026 dated 06-08-2026, following changes are hereby made in the Link
Roster of id. Judicial Magistrates I-‘irst Class, West District, Delhi with effect from 19-09.2026.

' Link Roster of Judicial Magistrates First Class, West District, Delhi

V No. Magistrate l trst Class
'1 iMs.Rertu, .1tvn=c-10

iSh. Gaurav Ujjwal,
IJNIFC [N Iftct}-U1

; Sh. Tanmay Batham,

JMl~'C(N 1 Act)-03
I4 ' Ms. Shazadi llalima Sadiya,
i lJM'FC-O1

t

:3"“-5”

| _. _

5 i Ms. Deeksha Madaart,
. i.IMI-‘C( Mahila Court)-05
i6 :Ms. Sheetal Rani,
t 'JMI-‘C-12
I 7 ; Ms. Chhavi l-lansal,
' §J1Vl1=C( Mahila Court)-04
i8 |Sh. Shashanlt Nandan Bhatt,

a E _JMl-‘C-02
I9 Ms. Atisha jain,

_JMi<'C {Digital Traffic Court)i
' 10 Ms. Moksha Bains,
I ‘.nvt1~'c-11
I 11 iMs. Shivangi Mangla,
I !1.d.Jtvtt~'c(Nt Act-05)
l t

12 ' Ms. Jyoti Nain,
i 'JM'FC(M_ahila Court)-01

Notes:-

Sr i Name of the Judicial Room- iI.inl-t iNarne of the Judicial v liloorn 7 r
No. r <=> Magistrate I-'i.tst Class ‘No.
345 <=> Ms. Shraddha Srivastava, O2

_ JMFC-D9 (CBA-ll]

=> ‘Ms. Shrutzi Saraswat, I292
. JINIFC-03 i '

ON “it(CBA-I) ,

103 <=> l Sh. Ankur Panghal, ' 336A
(CBA-II) JMI-‘C-05

-‘-
-4-

341 <= > Ms. Nandini Sharma, 355
. JMI-‘C-06

O .. ‘All

353 .<=> MS. Deepika Goyal Sholtcen, 3245
T JMFC (Mahila Court)-03 ' ‘

152 <= > Sh. Anltit Karan Singh, 30
'JMl"C-O8

252 <=> . Ms. Shruti Sharma-I1, I158
-JMI-‘C( Mahila Court)-02 i

. . .. _ -_¢-..- ‘

356 <=> 5 Ms. Deshna Golechha 102
JMI-‘C (N lAct)-O2 (CBA-II) '

102(l'2xtn ' < = > I Sh. Vikas Madaan, 289
Block) . 'JMI-‘C-07
31 < = > E Sh. Gaurav Singal _ O4(CBA- =

' t i.d. JMFC(Nl Act)-04 , 1)
. o

508 ' <=> i Sh. AnshulSingha1, 268
l-Zxtn. l.d. JMFC-O4,
Block
358 <= > 1 Ms. Anamika, 349

I tJlVIFC(Ma.hila Court)-06

01. Whenever any Judicial Magistrate First Class, is on leave or busy in remand proceedings in Hospitals etc.
or is not available due to any reason, his/her work shall be looked after by the link Judicial Magistrate
First Class, shown against his/her name in the opposite column. ln case both the said Judicial
Magistrates First Class are on leave or not available for any reason, the Judicial Magistrate First Class,
whose name is mentioned immediately helow the name of the Judicial Magistrates First Class, concerned
shall work as next link Judicial Magistrate First Class and shall loolt after the work of court of Judicial
Magistrate First Class whose name finds mention above his/her name.

0l(A) ln case even the next link Judicial Magistrate I-'irst Class mentioned immediately below the name of
concerned Judicial Magistrate l-'irs| Class is on leave or not available, the Judicial Magistrate First Class
whose name finds mentioned immediately below thereafter shall worl-t as next link Judicial Magistrate

First Class for such duration and so on and so forth. The two Judicial Magistrate First Class mentioned in
the first horizontal line shall be deemed to be Judicial Magistrate First Class placed immediately below
the two Judicial Magistrate First Class mentioned in the last/horizontal line in the roster for the above
purpose.

02 The Duty JMFC of the day shall not ordinarily work as l.inl< Magistrate on the day of her/his duty except
when assigned by the undersigned. If such work of an officer comes to her/him, it shall be put up before
the second Link Magistrate of such Officer without any formal marlti '.
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in the absence or non availability of undersigned being on leave or otherwise Sh. Anshul Singhahv\ ,, - "
Ld. JMFC-O4, West District, Delhi \-hall dispose off all the judicial work of the court of undersigned on \R
all days. In the absence of Sh. Anshul Singhal, Ld. JMFC-04, West District, Delhi same shall be looked
after by Ms. Renu, Ld. JMFC-10, West District, 'i‘is liazari Courts Delhi. In the absence of both
JMI-'C(s), the said work shall be looked after by the concerned Duty Magistrate. ,
All the Misc. applications of PS Cybcr Crime pertaining to the eoun of undersigned (other than
separate bail applications and remand applications) shall be disposed by Ms. Renu Ld. JlV£l~'C-10, West
District, Delhi and in case she is not available, tne said work shall be looked after by
Sh. Tanrnay Batham, 1.d. JMFC (Ni Act)-03, West District, Delhi. ln the absence of above said l.d.

JMliC(s) the said work shall be looked after by the concerned Duty Magistrate.
In the absence or non availability of undersigned being on leave or otherwise all the Misc. applications
pertaining to the court of undersigned of PS l-ZOW and P.S. Crime Branch (other than separate bail
applications and remand applications) and all remand applications pertaining to P.S. Cyber Crime shall

be disposed by Ms. Shruti Chaudhary, Ld. ACJM, West District, Delhi and in ease she is not available,
the said work shall be looked after by Ms. Moksha Rains, ta. nvtrc-11 West District, nuts. in the
absence of Ms. Moksha Bains, Ld. JMl~‘C-‘l 1, West District, Delhi the said work shall be looked after
by Sh. Anshul Singhal, Ld. JMI-‘C-04, Wtmt District, Delhi. In the absence of above said l.d. JMl=C(s)

t.he said work shall be looked after by the concerned Duty Magistrate.
In the absence or non availability of undersigned being on leave or otherwise all the Misc. applications
including application for judicial custody and police custody pertaining to the court of undersigned of
P.S. Kirti Nagar shall be looked after by Sh. Tanmay Batham, Ld. JNIFC (NI Act)-03, West District,
Delhi and in case he is not available, the said work shall be looked after by Ms. Anamilta, Ld. JMFC
(Mahila Court)-06, West District, Delhi. In the absence of above said l.d. JMl-'C(s) the said work shall be
looked after by the concerned Duly Magistrate.
In the absence or non availability of undersigned being on leave or otherwise, administrative work of
the offiee of undersigned, SARFAI-LS1 AC1‘-2002, 8: Transit Remand applications shall be looked after
by Ld. Addl. Chief Judicial Magistrate, West District, Delhi. in the absence of undersigned & l.d.
ACJM, West District, Delhi the said work shall be looked after by the senior most Judicial Magistrate First
Class, West District, Delhi. {As per the order bearing no. 38842-38881/PS/PD&SJ/West/Dclhi/2023
dated 25-l0-2023 issued by the Id. Principal District "eel ‘icssions Judge, West District, Delhi.)
In the absence or non availability, or being on leave or otherwise busy with the administrative work, the
work of l.d. Addl. Chief Judicial Magistrate, West District, Delhi shall be looked after by Sh. Shashank
Nandan Bhatt, JMFC-02 West District, Delhi. In the absence of Sh. Shashank Nandan, Bhatt, I.d.
JMFC-02, West District, Delhi, the said work shall be looked after by Ms. Moksha Bains, I.d. JMFC
-1 1, West District, Delhi. tn the absence of above said JMl~'C(s) the said work shall be looked after by the
concerned Duty Magistrate.
The Link Judicial Magistrate First Class besides fixing dates will also do other misc. work including
recording of evidence of the court on leave (except passing final judgement), depending purely on
availability of time and volume of work fixed in their own court.

The link Judicial Magistrate l-irst (llass shall first come to the court of l.d. Judicial Magistrate First Class

on leave, personally adjourn the matter listed, dispose of misc. application and then start the
work of hcrlhis own court.
in order to avoid delay in rcgslatzon of the court work, l.d. Judicial Magistrate First Class shall issue

instructions making it the responsibility of their respective Reader/Ahlmads/Steno [in that order) to
intimate in writing to the off icc of the undersigned by 10:15 AM positively on the date when
presiding officer happens to be on Zeavc or not available for any reason.
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In any case, the l.ink JMFC shall commence work in the concemed court when presiding officer is on
leave by 10:30 AM. In case where a particular officer is expected to work as Link JMFC, in more than
one court on a given day, he/she shall suitably instruct the Reader of such court to inform the litigants
and Bar about the time when the l.ink JMI-‘C would be coming to such other court. (refer circular No.
5958-6040/CMM/99 dated 19-07-1999)

CLAUSE RQR P]:]_£A BARGANING COUR'l'S:~

'l'he application of plea bargaining shall be assigned by Ld. JMFC to her/his Link .IMl*C as per link roster.
'l'he case file shall he sent to the court of Link JMFC for fixing of date of appearance before the l.ink
Court. The assignee JMFC shall act as “Plea Bargaining Court” for such case till disposal of the plea
bargaining and after completion of plea bargaining proceedings, the case file shall be sent back to the
concemed court directly. All summons/notice in respect oi Plea Bargaining application shall be issued
by the Ahlmad of the Plea Bargaining Court. in case of absence of l.d. Judicial Magistrate I-‘irst Class of
Plea Bargaining court during continuation of such proceedings, the matter shall simply be adjourned for
short period by the Link Judicial Magistrate First Class of the "Plea Bargaining Court".
In case the Plea Bargaining succeeds, the entire file (including the Plea Bargaining proceedings, the
Judgement and the order on sentence which shall form part of record) shall be retumed directly by the
Link JMI’C(assignee court) to the concerned court for further proceedings if required and it shall he
consigned to Record Room by the concerned 'l‘n'al Court.
lrt case the Plea Bargaining fails, only the record of Trial Court shall be returned to the said court
(without Plea Bargaining proceedings; directly for further proceedings in the matter. 'l‘he Plea Bargaining
proceeding shall not form part of the judicial record and shall be consigned to record separately by the
Ahlmad of the Link JMFC (Assignee Court),
The Ahlrnads of all magistcrial Courts shall maintain proper record and data with respect to the Plea
Bargaining matters, for being used in future, as and when required.
All l.d. JMl=C(s) shall try to ensure that Plea Bargaining applications are disposed of within three months
of the same being assigned to them.
It is clarified that, in case of exigences, miscellaneous work can be assigned to any of the l.d. JMI-‘C, West
for smooth functioning of court of West District Delhi.

DU'ly_l.INK RO,S'l'i-IR OF _RIiI._ll£VlNG,J,Nl'lf'CS, VVIiSll' THC DELHI

As per the verbal directions of Ld. Principal District and Sessions Judge, West District, Delhi in
reference to the order no. 43/Dll(I/(3az.lIBIG-7/Vl.l£.2(a)/2026 dated I4-09-2026 of llon‘ble lligh

Court of Delhi, New Delhi following arrangements are being made provisionally ft; assignment of
work to the Relieving JMI-‘C West District, Delhi.

l.d. Relieving JMFC, West 'l'llC Delhi whose name mentioned in Column "A" is alloted the
work pertaining to applications for recording of Statement under Section 183 BNSS (U/5164 Cr. P.C.),

TIP of accused/case property and applications for sampling under the NDPS Act of courts whose names
are mentioned in Column "Ii".
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Sr. Name of the Ld.
No. Relieving JMI-‘C /Civil

Judge,West, THC, Delhi
- Column-A

' Ol ‘ Sh. Artubhav Verma,
Ld. Relieving JMI-‘C,/Civil

1 Uudgc, Wtst,

Y. -

0..--N- Ms. Pooja Kumari,
. l.d. Relieving JMl"C,/Cat -ll

Judge, Wat,

Stuti Garg,
I IA. Relieving JMI-‘C,/Civil
. Judge, West.

8.

\

Sitting Place ‘Work of the court to be looked after "

ILNo-303, - 01
l-lxtension 02
Block § 03

£ 04
l os

Chamber 0- '01
I07) of Court 02
Room no.t07, Q3
1“ Floor. 04
I-Ixtension jg5
Block '
R.No-305, I01
lixtension .02
Block 103

-04

Column B

Ms.Shruti Chaudhary Id. ACJM
Sh. Ankur Panghal, l.d. JMI-‘C-05
Ms. llenu l.d. JMI-‘C-10
Sh. Gaurav Ujjwal, Id. JMFC (Nl- Act)-01
Ms. Deshna Golechha, Ld. JMFC (Nl- Act)-02
Ms. Shazadi llalima Sadiya, |.d. JMFC-O1
Sh. Shashanak Nandan lihatt, Ld. JMI-‘C-02
Ms. Nandini Sharrna, Ld. JMI-‘C-O6
Sh.Vikas Maclaan, Ld. JMFC-07
Ms. Jyoti Nain, l.d.JMl=C (Mahila Court-01)

.Ms.Shruti Shanna-II, Ltd. JMFC (Mahila Court-02)
Ms. Chhavi Bansal Id. JMI-‘C (Mahila Court-04)
Ms.Deeksha Madaan, l.d. JMFC (Mahila Court~O5)
Sh. Gaurav Singhal, l.d. JMI-‘C (NI-Act)-04

L . .
‘Ms. llarshita Gautam, R.No-305, !0l. Ms. Shruti Saraswat, l.d. JMI-‘C-O3.

_.__é__._....a-

U1-B

Id. Relieving JMFC,/Civil Extension F02. Sh. Ankit Karan Singh, l.d. JMI-‘C-08
Judge, Wat, Block F03. Ms. Sheetal Rani, Ld. JMFC-12

l 504. Ms. Anamika, ta. JMFC (Mahila Court-06)
= '05. Ms. Alisha Jain, Ld. JMI-‘C (Digital 'l‘raffic Court)

. l - .

fMs. Ritu Meena, R.No-S06, }0l. Sh. Anshul Singhal, Ld. JMFC-04
il.d. Relieving JMI-‘C,/Cit il I-Zxtension 102. Ms. Shraddha Srivastava, l.d. JMFC-09

- Judge, West, Block I03 Ms. Moksha Bains, ta. JMI-‘C-ll
. j .04. Ms. Deepika Goya] Shokeen, Ld. JMI-‘C

' (Mahila Court-03)
05. Sh.'l'anmay Batham, Ld. JMI-‘C (N! -Act)-03

Agplicafion for recording statement_U[s 1873 BNSS (QLS 1 64-,Cr. P.C.1, TIP of aeeusedl Case Protierty
& &rnp,ling under the NDPS Act

Application for recording of statement u/s 183 BNSS (statement U/s 164 Cr. P.C.) in non sexual offences
cass 8: application for 'l'lP of accused and case property moved before the l.d. JMFC, West whose name
are mentioned in Coloum B in the above said table shall be marked by her/him to Link Relieving
JMFC/Civil Judge, West District. Delhi, as per table mentioned above and if the consernetl Ld. Relieving
JMI-‘C, West is on leave or no: avazlable, then Link roster of JMI-‘C as mentioned in Para No. 1 shall be
followed.
Till further order, application for ‘l‘IP of accusedl case property 8: Sampling under the NDPS Act

moved before the court of Ms. Shruti Sharrna-II, Ld. JMFC (Mahila Court-02) 8: Ms. Chhavi Bansal
Ld. JM1-‘C (Mahila Court-04) are allocated to Sh. Anubhav Verma, Ld. Relieving JMFC,/Civil Judge,
West District, Delhi 8: such applications moved before the court of Ms. Deeksha Madaan, Ld.
mac [Mahila Court-05), are allocated to tve. Harshita Gautam, ta. Relieving JMFC,/Civil Judge,
West, Delhi. It is clarified that if the conserned I.d. Relieving JMI-‘C, West is on leave or not
available, then Link roster of JMI-‘C as mentioned in Para No. 1 shall be followed.
Statements of Prosecutrix in liapc or any other sexual offences he placed directly before Female Link
JMI-‘C skipping Male Link JMI-‘K. in between as per the link roster of JMl-'C(s).
if the first Link JMI-‘C is on leave or absent on account of having gone for some official duty such
application shall be made over fay the area JMI-‘C to :he next Link JMI-‘C and $0 on as per table mentioned
above.
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jAll 1.d. JMt=C(s)/l.d. Relieving ..lMiiC(s) West are directed to make all endeavours to dispose of
applications for recording of statement u/s 183llNSS (u/s‘l64 Cr. P C) assigned to them, on the same
date. it should not be ordinarily returned back to the undersigned for marking to someone else citing
heavy cause list or multiple statements to be recorded, except in compelling and extraordinary
circumstances as it causes undue hardship to the victims.
All l.d. JMI-‘C(s)/Relieving IM1-'C(s) are further directed that the statements of child witness U/s183
BNSS (U/s 164 Cr.P.C) be martdatorily recorded in the designated room No. 254, 2"‘ i-‘loor and all
procedural guidelines be strictly complied with. (reference No. 38198-276/Circular/2012/Genl./Delhi
dated 04-09-2012 issued by the l.d. District and Sessions Judge Delhi)
Application for statement U/s 183 BNSS (U/s 164 Cr. P.C] of any childl victim less than 18 year
pertaining to POCSO Act will he marked by the undersigned. in the absence of the undersigned, the same
will be marked by id. ACJM, West District, Delhi and in the absence of both, the same will be marked by
the concerned Duty Magistrate. 'l‘hc concemed JMI-‘C while recording statements U/s 183 BNSS (U/s 1.64
Cr. P.C.) shall keep in mind the provisions of Section 25 8: 26 of the Protection of Children from Sexual
Offences Act, 2012 which broadly provide accompanying of Parents/representative, coniidentiality,taking
assistance of translates / interpreter if required 8: in case of mentally or physically challenged persons
audio-video recording, subject to availability of such means.
where the existing i.ink Magistrate has fixed a particular date for recording certain proceedings like 'l'IPs
of case property etc. proceedings shall he conducted by her/him only on date so fixed, so as to avoid
inconvenience to litigants.

21 Application for ‘PIP of accused persons, TIP of case property and application for recording statement
u/s 183BNS (U/s 164 Cr.P.C.) where case pertains to Juvenile Justice Board-III of West District,
(llon‘ble lligh Court of Delhi order no. 43/DiIC/Caz./G-7/V1.l£.2(a)20‘l8 dated 23.05.2018) the same
shall he placed before the court of Sh. Gaurav Ujjwal, I.d.JM1-‘C(NI Act)-01, West District, Delhi. In
the absence of Sh. Gattrav Ujjwal, l.d. JMl~'C[Ni1\ct)-01, ‘Nest District, Delhi this part of work shall be
looked after by his l-’irst Link JMFC. In the absence of first link JMPC, this part of the work shall be look
after by the second Link JMI-‘C and so on and so forth as per table mentioned aho

AUNDHAR-*\
Ci "1

1 West Dist:rict,'1'1-iC, Delhi
1“ "" Llg ‘ Dated Del ' -

try.1,

t~1t=.........3.$.............t§......t,.tM(wer=t1/1.11/2026 .  .Q_-Zfll-5
gopy forwarded for information and necessary actiort t_o:- _ Iq_oq'_Z026

. The llonble Registrar General, lltgh Court of Delhi New Delhi
through l.d. Principal District 8: Sessions Jutlge,{West],Delhi

02. The l.d.Principal District 81 Sessions Judge, (l 1Q), Delhi
03. ‘l'he1.d. Principal District 8t Sessions Judge, (West), Delhi *—
04. The l.d. Principal District 8: Sessions Judge all district Delhi/New Delhi
05. The i.tl. officer lncharge. Pool Car, ’l'is llazari Courts, Delhi
(J6. 'l‘he l.d. Chief Judicial Magistrate, all District, Delhi/New Delhi,
07. The Addl. Chief Judicial Magistrate St all Judicial Magistrate First Class ,West District, ’l'llC, Delhi.
08. 'l'he Director of Prosecution, 'l'is llazari Courts, Delhi.
U9. 'l‘he Commissioner of Police, Delhi
10. 'l‘he l G (Prison), 'l'ihar Jail, Delhi/New Delhi.
11. 'l'he Secretary, liar Association, 'l‘is llazari Courts, Delhi _ _
12. ‘l'he Supdt. Jail, 'l'ihar! Rohini/Mandoli New Delhi/Lock-Up lnchargc, 'i‘is Ha-can Courts, Delhi
13. Law Officer, 'l'ihar Jail, Delhi! New Delhi.
14. For Uploading on centralized \--t-H-~:i'.e through l.AYl-‘.115 _
15>. The Video Conferencing, R. No. 254, 'l'is liar/.ari Courts, Delhi.
16. ‘l'he Reader to the court of undersigned.
17. The Cash Branch, West District, 'l‘is llattari Courts, Delhi.
18. P.S. to l.d. Principal District and Sessions , West District, Delhi
19. Officc file.

i i agtstmte
tso'ict,'1'HC,Dclhi
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